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Parties are represented by their respective Senior Advocate. Sh. Anurag

Khanna, Advocate representing the Corporate Applicant press for the interim relief
in respect of the CA No.193/2017 seeking for stay against the impugned notice dated
21.07.2017, 13.09.2017 and 27.09.2017 issued by the Tata Motors Finance Solutions
[td. and Tata Motors Finance Ltd. for proposed termination of the dealership of
Corporate Applicant. The respondent/creditor is expected to file its reply within a
week and the Corporate Applicant is also at liberty to file rejoinder to serve an

advance copy to the opposite counsel.

The matter be listed on 16" November, 2017.
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Dated:25.10.2017 H.P. Chaturvedi, Member (Judicial)
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